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‘ ¢ - Government of Tripura _
; Depatment of Tndustries et R
Moo T DYSERITRG/H(12)7813652 Dated, Agartala, the i5th September, 1979.

NOTIFICATION "
Subject :— Tripura Sericultural Training Ruiles, 1979.

The Governor of Tripura is pieased to make the following rufes 1o regulate the deputation of in-service
Goverpunent Servants as well as candidates other than Government Servants to undergo study/training in sericulture
in the Refresher Course, Certificats Course and Fost Graduate Diploma Course or any other course under frainh}g
programme spansored by the Central $ilk Board, North  Fastern Council and other State Governments outside,
Tripura, ‘

1. Short title and sommetcement

(i} These Rules may be called the Tripura Sericultural Training Rules, 1979,

(1) They shall come into force from the data of theie publication in the Official Gazette,

?-J

The study/training facilities are available to the in-service candidates of the Tmdusiries Son—

Government-of Tripura 25 well as candidates other than Government  Servants, nnges traiviog

progimir: spensored by the Ceatral 8ijk Board, North Eastern  Council or any other State

fIovernment. :

(i} The following shall be the course ol study/iraining for sericnliura) Science as spobsored from time
to time by the sponsoring authorities mentiond above.

(]

{a) Refrésher Course of iraining.
() Post Gradute/Diploma Course in Sericulture.
(v} Certificate course of -training.

{iiy Any other training course related to Serieufture and ailied subjects 38 may be approved by the
Ceniral Silk Board.

4. Duration of the course shall be such as may be fixed by the spousoring authorities.

5. The number of candidates to be deputed to different course of study/training wnder defferent
Institutions shall be determined by the Government in consideration of the allotmens of $eat in each
course and requirement of trained personpel ete. ; ; ;

6. The selection of in-service candidaies for different course of study/training shall be piade by the
Government from amongst suitable gualifiag persons already in-service under the Government and who
fulfified all the requiremenis preseribed by the respactive Institutions under which such Studyft;-ajﬁing
course arcconducted. Regarding candidates other than Government Servants requisition will'be sent
_ o the Einployment Exchange with request to sponsore ¢candidates wiling to tndergo Haining, If the
number of candidates eponsored by the Employment Exchange be not sufficient, open adyeriisement will
be made w get candidales. The candidates wil] be interviewed by a selection Board formen by the Gowve,
from time to time. The selection thus made would be final. The selected candidates . wili have fo
execute a Bond before progesding for tr ining to the effect that they will complete the trainjug Course,
abserving the rules and regulations prescribed by the training Centre/Institution, g succassful
comp]etion of the training, the ip-service frainees will have 1o serve the Government for a period of
5 years. A spebiman form is enclosed.  Trainees other than Govt. servants. may have to seive the
Govt. for a period of 3 vears if Govi. offer appeintment to such trainees. .
For the Government Servants, the entire period of study/training shall be treated as on duty and the
candidates in the service deputed to undergo the course . of study/training” under {kese rules shal]
continue to get their vsual pay and allowances, Candidates other than Governinent Servants shail get
= stipend as decidéd by the Government. :

w2

& A cavdidate selectéd ‘té undergo the study/iraining under “these rules shall be  entitled te . -Travelling
Alléwances for journey to their place of study/training and also for returned journey afier” dompletion
of ﬂm.study/ﬁfain.ing. The State Government may allow Daily allowances to such’ in-servica. ‘candidate

" at such rate as miy ba decided by the Government, - : .
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7 I case of any study tour in conunection of whlch forms a part of the study/training. course, }tna in-gorvice
eayufidates wili be governsd by the normax fravelimg allowauce/daﬂy allowances rules

1, () Incasea candidate other than Govemment Servant actual expenses incurred for Journey from Agartala
fo the training Centre/Institute and return Joumey by the cheapest route and lowest class of accommodation
will be re-imbursed by the Departmént. Actual ex;aenses for study-téar sponsored by the institute will also
be re-imbursed by the Department. '

{iiy In addition they will (a) be paid Rs. 8/- only per diemn for the period of }ourne} {b} be pmd advance
for undertaking study tout during training period on the basis of tlie tecommendation of the authontv of
the Institite.

I

Ti. ¥ the in-service candidate fail to come-out successful in any of ihe examinations during his course oI smdyf
training and if such failure bars his promotion to the next higher class then the payment of traunng cost will be
stopped immediately from the date on which the result of such axammatmn is cpt or pub]lshed and ihe
in-service candidate condern shall cease {6 be treated as on duty and shall te liable to refund the entire
amount of training cost paid by the Gov ernment

i

Provided that the an-successful in-service candidate may apply io the State Govemment to re —*appear in such
examination and to complete the un-successful periion of the course of study/training and the Government
way altow him to re-appear in such examination and to- complets the un-successufyl portnon of the courseof
study/iraining at his own expense by availing leave due at his credit under the normal leave rules.

17, Ffihe inservice candidate successfully compicte the unsuccessful portion of the cotirse of the study/training
the State Government may allow him to centifive the course of study/Training and may aléo allow him the

payment of training allowances from the date on which he - has been promoted to _next higher class and - . -

thereupon he will be treated as on doty from the date on which he has-been promoted to the next higher
rjass.

13, Tn case of candidate Othﬂ than Gwemment BErvant, if fails to corne—out sucws»fullv in any of the exgmi-
natjons during his course of studyitrammg asd if such failure bars his psomot:on to the riext higher class
then the payment of training cost will be stOpped jmmedmtely from the date on wblch the result of such
examination i out of published. In that cise the candiddte shall re- appear in such examifiation end to

compiete the un-successful portion of the course of study/iraining at lis own expense otherwise he shall be
liable to refund.ibe entire amount of training cost pa-d by tha Govemment

}4. Tf an in-service candidate as well as other 1hah Government servint dasmm faués the course of study/training
or fzils to comiplete the said course shall be liable 16 refund to the Government the efitire smolint 6f teaining
costs that are paid to him by the Government togesher with intérest thereon fr undérgoing such course
of studyftrajning. - .
15, Al sums due to the candidate shal! be recoverab]e as an arfears of Iand rcvenuﬂ.
16, The Stato Govemment may ra]ax anv of the 1 prowswn 01' these ruics to aay class or lategory 6f persons o
to any Post or catagory of posts.

"By ofder of the Governor,

G 8K (hosa:
&cretary to the Govemment of
N o Tnpura.
_ ANNEXURE~]
Enow all men by these prascuts BB, e eu i tarieeerearesaraerseneessertnnneesennrensnrnenr OB éf Sy
A smmmnnnbennl Snarnrnseasinening Shﬂ e
son  wem awe wwe so{OUREEY )i oo e g B N o) 1 of e ane iy s
N T  TUR TP YOI (o 211 s | ourselves and our respectlve heirs, executors, admlmstrator and
fngal rer resentat:yes w pay the Governor of Tnpura. fHere after called the “Govemmem” and on demand and
~jthout demur a som Of Reiee wv vie en vee o (Rupees...éti:a\._‘.:r_.; AL exn see ers sas vee e
e onlyfor whmhpayment tmely to be madé we bind

rmi'f'nivﬂf; bv these “presents,
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Dated, this day of... B T Tar F wus sy
oG thousand nine hundred and... ... T
Whereas the above bounden Shri... - . e ¥y . - g
has been selected by the Government of Tripura for undergoing study/traln:ng in .. ..at the Inst¥-
Stute/College... .0 o ...And whereas the trainee/student bas agreed to serve ik

Tul] course of tra mmg/study mn the Tust tute/Co]Tege as dlructed by the Government and on the successful completion.
of training to accept employment, if selected by the Governmoant as .pow the condition of the above writien
abligation is that in the event of the above bounden Trainee/Stydent.

a) Not conferming to the instructions regarding training or studies ‘conveyed to him in the course af such
truning, or , \ _ i 2

b)  Getting adverse réports regarding progress of his training or studies or regarding hls conduct, ot

c) " if selected by the Government, refuging to serve the Governme'nt or any other party indjcated by the
(Fovepnment as for mmunum period not cxceedmg five years. - ) ‘

o

The said trainee and 1he above bounden surety shall forthwith refund to the Government on demand g
+ money spent on this account in respect of the said training as also amounts paid as stipend not “exceeding
Rs... . oo . L (Rupees... ... ... " .. .. )only as may be determined by the Goverpe
meat and decision of the Government in th;s beha]f‘ shaII be ﬁna] and also interest thereon calculeted fizad
(Governmont rates then in force for Government Joans from the date of demand, ‘

And upon the said Shri.. .. .. - e
and the said Shri.. .. ... .. ' e (Surew)
making such refund the above written obli gation shall be voxd and of no eﬁ"ect otherw1se it shall be and remain i
full force and virge.

Provided always the Nability of the surety hereunder shal] not . be impaired or discharged by ¥y reason of
1inie hmng pranted or.for any forbearance, act or omission of the Government or any person authorised foy
them (Whather with or without the consent or knowledge of the said Shri.. .

| b - . i - ...Or shall it be necessary
f ur the Government lo sue 1he objigato-r before the Surety for amount due hereunder.

Provided.always no compensation will be payable by the Government. for any accidental injury sustained
during the course of training. ;

Ft is hereby agreed and declared that the amounts due hereunder may be recovered as arrears of land
TCVEenue.

In witness whereof the said trainee and the surety have set their respective hands the day and the yany

first above writien.

Signed and delivered by the
trninee in presence of :—

- {Trainee)
VWilness —
i. : '
o :
Signed by the surety in
the presence of -

(Surety) .
Witness — _—
I.
Acceptcd by‘ T A3 KEd tee 1 ies Lt sat L4 sta | maw g aws b

for and on behalf of the President of Yndia.



